
ACT No. XVI OF 1933. 

[I'ASSED BY THE INDIAN LEGISLATURE.] 

(EZeceived t h e  assent  of t h e  Governor General on  t h e  11th 
September ,  1933.) 

I 

An Act further to amend the Land Acquisition Act, 1894, for 
certain purposes. I 

! 
HEREAS it  is expedient further to amend the Land 

I 01 1804. W Acquisition Act, 1894, for the purposes hereinafter , 
appearing; It is hereby enacted as follows :- 

1. This Act may be called the Land Acquisition (Amendment) short title. 
1 

Act, 1933. 
I of 1 8 9 ~ .  2. After section 38 of the Land Acquisition Act, 1894 (here- ot 

inafter referred to a s  the said Act), the following section shall new section 88A In Act I of 
be inserted, namely :- 1894. 

"38A. An industrial concern, ordinarily employing not 
less than one hundred workmen owned by an concern to be deemed 
individual or by an association of individualg and ~ ~ y ~ n y f o r  

not being a Company, desiring to acquire land for purposes. 
the erection of dwelling houses for workmen 
employed by the concern or for the provision of 
amenities directly connected therewith shall, so far 
as concerns the acquisition of such land, be deemed 
to be a Company for the purposes of this Part, and 
the references to Company in sections 5A, 6, 7, 17 
and 50 shall be interpreted as references tclso to 
S U C ~  COnCeFI1." 

3. I n  sub-section (1) of section 40 of the said Act, for olnuses Amendment 

and ( b )  the following clauses shall be substituted, namely :- section ~ c t  I ot 40 1894. 

" ( a )  that the purpose of the acquisition is to obttiin land 
for the erection of dwelling houses for wpkmen I 

employed by the Company or for the p $ision of 7 amenities directly connected therewith, or 

(b) that such acquisition ie needed for the construction 
! i 

of some work, &nd that such work is likely to I 

prove useful to the public." . ,  . t 
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1, 
~-,","~1'ph~~ 4. 'In section 41 of the said Act,- 
I ot 1804. (a) after the word "that" where it first occurs, the following 

words shall be inserted, namely :-- 
"the purpose of the proposed acquisition is to obtnin land 

for the erection of dwelling houses for worhmen 
employed by the Company or for the provision oS 
amenities &ectlg connected the~ewith, or that"; 
and 

(b)  for clauses (4) and (5) the following clauses shall be 
substituted, namely :- 

" (4 )  where the acquisition is for the purpose of orecting 
dwelling houses or the provision of amenitio~ con- 
nected therewith, the time within which, the uon- 
ditions on which and the manner in which the 
dwelling houses or amenities shall be erected or 
provided; and 

(5)  where the acquisition is for the construction of my 
other work, the time within which and the condi- 
tions on which the work shall be executed and 
maintained, and the terms on which tlle public 
shall be entitled to use the work." 


